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I
IN THE NATIONAL COMPANY LAW TRIBUNAL

MUMBAI BENCH

C.P. NO. 1315/I&BP/N CLT II/.AHI2OL7
And IVN P. No.21 of 20"17

difficulty arises on either side, the Corporate Debtor represented by IRP and CoC

shall co-operate with MADC

Accordingly, this CP 1315 of 2077 is hereby allowed and INV 21 of 2077 flled14..

15.

by the Maharashtra Airport Development Company (MADC) is disposed in the

terms above.

The Registry is hereby directed to communicate the copy of this order to

AARC, the Corporate Debtor and MADC.

V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAKASHKUMAR
Member (Judicial)
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